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Mr T,.C.Khatri Witb Mr ?.K.Roy 
ana 

for the applicant Mr S.A1i.learned 

Sr.C.G.S.0 for the respondents are 

present. 

This matter relates not only to 

adverse remarks in the confidential 

reports but notional promotion with 

monetary benefits. 

To be placed before Division Bench 
immediately for consideration of 

admission. 
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46.11.97 	On. the prayer ofMr TC.Khatri. 

Jearned counse.i for the applicant the 

case is adjourned to 11.11.97 for 
1. 	admission. 
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• 11.11.91 . Mr A.K.Röy.léarned counsel appea-

.rinon bea1f, of the applicant wants 

to withdraw the applicaiQ 

* . Choudhury,leárned ddl.C.G.S.0 for the 

1respondentshas no objection. 

Application is dismissed on with-
drawal. 
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